
n: THE CENTRAL ?D;:IuIsrRATt TRI2'J\L: HYDERABAD BEECH 
AT HYDERABAD 

0.A.No. . .451/94 	 Date: 18.2,97 

Be ween; 
l""'STR4,i 

B.Bapi Raju - 	 .. Applicant
C 

And 

The Dcvcioprnent Comrnissicner  
for Handicrafts,..

tj 

0/0 Develornentcomnjssjer 
.Ministry,of-Textjles, 
Govt. of India, Shastri Ehwan, 
Madras,. 

The Director (SR), 
0/0 the Development Commissioner 

1'- 	 for Handicrafts, 
rJnIst' of Textiles, 
Govt.. of. India, Shastrj Bh&van, 
Madras. 

TheAssjstrj Director, 
CA&, 0/0 the Development 	- 
Canmissioner for Hr.djcrafts, 
Service Centre for Carpet Weaving 

Training Centre, 
1/o Text1], Govt. of India, 
Vijayawe. 	 .. Respondents 

hr. V.Venkateshwer ?3o 	- ''.. 
Cflnsel for the applicant 

Mr. V. Raje.shwara Rac 	 Counsel for the responden 

CORM 

• HON'BLEE MR. R. RANGAJujAr4, MEt-fliER (ADF:INIsTrt,rTIvE) 
.4 WN'ELE P. P.F. JAI PA2fl4EA1,,, MEMBER (JUDICIAL) 

ORIDER 

Oral °rder (per.H'ble Mr. B.S.yaj Paramett?&r. Meter (j) 

'Mr. !hanirai for the applicant. Mr. Rajeshwara Rao for 
- 	- 

was appointed as Store Keepr_cum_Accounts 
a.5 
	 ­_uer zicneme wstn ettect from 1.12.84. He was 

give& posting in the Carpet Weaving Training Centre, AJiapurarn, 

ViJayaaaa(Rur4), with effect from 1.2.1991. It Is ts- 

at the said Training Centre the post of Carpet Training Officer 

was vacant and the applicant was discharging the duties of 

Carpet Trining Officer as well as Store Keep _cuin.-Accounts Cler) 
-. 

p 

-F. 



G Alt 
:--'- 

rf the recr,l srd 	suitably reply to the applicant. 

In this ccrir ct ion thc. dcci sian taken by the A] lahahad Bench 

in 01\ 27/P5 and 370/90 15 v'ry r'levant. We follow the same 

direction a giveri in tht OAs and direct as follows: 

Ci) In viuw of the stand taken by the respondents in this 

Ot n5 in Ylew of the judoernent of the Allahabad Bench 

of this Trlhuna 1, we-_re-f thL 3 i 	at the 

art'fl'ar) t in nnt4t1r1 fnhr n.nirl 5l.rv 	imlra4hlø f- 
p 	 Carpet Trainin-j Officer for the period during which the 

a;pli rant fnctua I ly perforrn:d the dit 125 of the Cr0. 

However, the a.mplL-ant cannot claim to he promoted as 
0 

CTO nerely on the ground that he had performed the dities 

of ttio sail designation, It Is for the respondents to 

verify th'- rec:irds and deternijrje the definI 	ç±riods 

for which 'The applicant perform-2e, the duties of the CTC 

as well a Stare Mnerr_curTI_Acrounts Clerk and the extra 

waaec to he paId in view ef the ehot'c decision. 

°L]1:ijiy ooerc. r:o orner as to cO5t. 

'TTI%T1 
CETTJ' TQ PL flUE cerr,  

I 

I[i I)LILJ) MENC 



0 - 	

Camp: Madras 
F'rot: BBitpj Raju, 

3 torekeeperaujn..ttocoun ti Clerk, 	
Dated: 11.9.97. 

Carpet (eaving Training Centre, Payakap,,  
VIjaYaWadR...15 

To 
The Director(sa), 
O/o the 
Shastrj Bhavan, 
Madras 6000% 

r 

ZQMAjroer ha fine].. 
Subject: Reqgeme 
	on 

uest for Speedy 
jud 	 impleine 	

a ntj011 of CAT,flyderad OA/I51 regarding payment of of pay arrears of CTO-.Regaraing 	difference 

Sir, 

I wou]j lilcs to inform you that the klonourab].e 
CAT, Ilyderabad in its judgement 

on OA/451 dated 20/2/97, re— garfln payment 
of difference of pay arrears of C.T.O. for Performing the duties 

31/12/96 	 of CTO for the period from 1121.1991 
  to , direoted the department to pay the difference of 

pay arrears. The required informatjo alonwj-hJj the detaj].,3 Al have already been submitted 
Regionaa Office 	 through Proper chanej to the 

, Madras. I, thererore requg you to 
look into the Flatter and arrafle the payment at the earli3st 

tc 	
the time limit of 6 mortJtg ton implemea q j0 o f CAT Judgej 	i: alnady Overb1 

Yours Ia]. tttfuliy, 

( J3.Bapia1jT • 

Endt.No.1 /41/97.scy/ 	 Dated; 11,9.97 

Forwarded to thn 	 - - 

ASSISTANT DmEC1U. 



Government of India 
Ministry of T&ctiles 

Office of the Development Caunissioner for Handicrafts 

Service Centre for cw$s 
Sluru Road, 
flachavarem down centre, 
VIJAYAWADk,4. 

No, 1/41/9798/SCV/ T; 	Dated the 19th MAX 1997 

The Assistant Director 
pgional office, 
Shastry Ehavan, fllrd Floor aa. 

sub, Details of duty performed by $bri B. I3api Raju, 
Sc/AC - Reg. 

Sir, 

Please refer to your letters No. DSR/CAT/flYD/w¼/451/ 
94, Dated, 11/3/1997 and 1/5/1997 on the subject cited. 

As desired in the letters therein, I am to forward 
herewith the details in the enclosed statement. The origin& 
records are also forwarded herewith. 

a 

I request you to kindly verify the records along 
with the statement and send your report to Regional 

4 
office accordingly. 

Yours faithfully, 

4551kTAN'  DIRECT& 

Encist as abase. 

o 
Hf6 t 	Dc'. td1c .  



v 	 G-°vt..of India 
Y .-... 	Ministry of Textiles 

7-' 	 0/0 the Dev.Connr.(}landicrajta) 

CWTC/Pypm/PF/97-98 	 CWTC, PWACIR 
Payakapuraj 
Dt. 1..1197 

To 
The Assistant Director, 
Service Centre. for CWTC'3 
Vijayawada-4. 

Sir, 

Subject: Implementation of CAT Judgement 
OA 451/94 dated 18/2/97-Reg0  

I am submitting herewith a statement showing 
- 	the details of CT.0., •de.ties performed at the - training 

jand 	centr'eLamount to be paid for the period from 1.291 to 
31.1296, as prepared and drawn by my fellow collegues 
in UP as per the CAT Judegement of Allahabad and the same 
be applied in my case and difference of pay and allowa-
nces arrears may be drawn at"barliest0  

Yours faithfully, 

(B.Bapi Raju. ) 
SK/AC,CWTC, 
Payakapuram. 

No, 	

I• I7 

A4 

fr 
0/c 

As 
'\N 1kEcm 



IN THE CEIqTRAL ADMINATZV TRIBUNAL : HYDERABAD BENCH 

AT HYD ERM?D 

ga- 7IM In 

0.ANo.451/94 	 Date of Ouler : 20.8.98 

BEI\4EEN s 

B.Bapi Raju 	 .. Applicant. 

AND 

Sri R.K.Msthur, 
Handicrafts, 0/. Development 
Commissioner, Ministry of 
Textiles, Govt. of India, 
Sastrj Bhavan, )*dras 

Sri T.Leicnath Sarma, 
Director (SR), 
Ole. The Deve lopnent CnnmiS siater for 
Hardicrafta, Ministry of Textiles, 
Govt. of India, Sastrj Bhavan, Madras0  

Sri C.Venkataraman, 
assistant Director, 
CA&C, O/o Dew lxpment COITmIS sioner 
for Handicrafts, Service Centre for 
Carpet Weaving training Centre, 
We Textiles, Govt. of India, Vijayawada, 
Presently It 0/. the Development 
Corm*iSsioner for Handitrafts, 
Ministry of Textiles, Govt. of India, 
Shastri Bhavan, Madras, 	 •. Respondents0  

counsel for the Applicant 
	 Mr0 V.Venkateswara Ra' 

counsel for the ReSp3nlentS 	 Mr.V.RajesWara Rae 

W IAM: 

HON'BLE Sffl RØ RANGhRAJAN : NEt.8 	(Antli.) 

HOH'BLE SHRI B.S. JAI P?RAMESHWAR : t"EXkSER (uzm.) 

ORDER 

X As per Hon'ble Shri R.Rangarajan, Itmber (Man.) x 

y 
0 .2 



0 

.. 2 •., 

Mr.V.Venkateswara Ras, learned counsel for the 

applicant and t.V.Rajeswara Rao, learned Standing counsel 

for the resndents, 

2 	The learned counsel for the reo&ents prcxiuced 

the letter Nc.DSR/CAT/(Hyd)/OA. 451/94/4772, dated 29.1.98 

he letter is taken on record) addressed to the Assistant 
rector 

directing the addressee to arrange for payment of Rs.12, 441 to 

the applicant in the DA. Hence the direction given in the 

QA has been complied with. In view of the above the CP. is 

closed. 

	

4. 	However, the learned w tinsel for the applicant stm.tts that 

the payment of Rs,12,441 is very mwo less and he is entitled 

for about Rs.77,000/-. The applicant is at liberty to file 

a representatiøn in this connectian if so advised in case he 

	

4. 	No costs•  

kC —'. TAI AMESMAMR 
	

(aJutwMwAw 
lir (Judl..,) 
	

Xtmber (Idmn,) 

Sd 

Dated : 20th Ebruary, 1998 

(Dictated in Ope!1 	urt) 

1k 



copy to: 

Sri R.K.1'lathur, Development Commissioner for:Handicrafts, 
0/0 Development Commissioner, Nin.of Textiles, 
Sastry ehavan, Madras. 

Sri T.Loknàth Sarma, DirectorS (SF0,  0/0 The Development 
- Commissioner for Handicrafts, Mm. of Textiles, 

Sastry Bhavan, Madras. 

Sri C.Venkataraman, Asst.Director, CA&C,O/O Development 
Commissioner for Handicrafts, Service Centre for Carpet Weaving Ismis 

One copy to Mr.V.Venkates.,ara Rao,dvocate,CAT,.Hyderabad. 

One copy to Mr.V.Rajeswara Rao,Addl.CGSC,CAT,Hyderabad. 

One duplicate copy, 

Y LKR 

0 
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CHECKED BY 
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IN THE CENTIAL 4DI9INISTR .TI'iJE TRI3uNML 

HYiBEnuh3 BNCH HY3ERMBsD 

THE H4' SLE I1R.JlRNGdRJMN : 11(A) 

'4 .0 

THE H3Nt3LE Mt'3.S.J,41 PS4R;IMESHWMR: 

11(j) 

DATED: b\LJ?8 

DIDLR/.JUOGMF NT 

/c.M.No. 

in 

O..'1.NQ. 

ADPI TTEJ M .33 LN1EIM 3 IRECTJüpj 
I53\J:o 

LLJ\J3 cs 

OF WITH JIRECTIJNS 

DJSMISAEJ 45 WITHOUN 

Ois:'iissko FOR J:FRULT 

NJ QRDER 	TO COSTS. 

II COUr?T 
Y LKR 




